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IN THE CUSTOMS, EXCISE AND SERVICE TAX APPELLATE TRIBUNAL,
REGIONAL BENCE : ALLAHABAD

Ex. Appeal Na.55847/2013

Arising out of O/A Mo, 328-CE/MRT-1/2012 dated 29.10.2012 passed
by Commr, {Appeals) of Central Excise, Customs & 5. Tax, Meerut-1.
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2 o Appreal Mo, 3384743

Per Mr., Anil Choudhary ;
Heard the |d.AR. for Revenue,  Appeal is disposed off as
withdrawn under litigation policy, without entering intg merits,

(Prg)n{:lunced tn the apen Court)
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